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27 .3.95 	 Mr B .K • Sharma for the applicant. 
• 	.• 	 t 	;• 11 r 5, A ii, Sr. C ,G • S.0 •, 	for the respondents, 
orrr 	and within tin 

F. of R-s.-5OI -, 	— 	, 	 By order dated 	.11 .1994 the appli- 
eposited vide ' 	 cant was appointed as Junior Clerk in the 

1)ated 
t pay scale of F0950 — 1500 per month in the 
'office of the respondent No.2 on terms and 

óondjtjoris contained in the offer of 
'-•.' 	. 

tt appointment (Annexure_Il). The applicant 

joined service on 21.11.1994. However, by 

- 	, 	 - order dated 24.120994 ' rly after a 

period of' one month afer her joining in 
j 	4t_ 

- v 	- 	servicetha respondent No.2 has passed the 

impugned order dater 24.12.1994 cancelling 
- 

i with retrospective effect the 	order dated 

- 	: 21 .11.1994, Annexur..13A. The reason for 

cancellat4on as stated in the order is that 

the applicant was overaged on the date 
(21.11.1994) 	as per the original documents 

produced by her. It is stated by the 
t 	applicant that earlier she was serving witPr 	' 

the Government of India, namely, National 
t Malaria £radicatjon Programme under World 

Health Qrganisation and was posted at 

• ' 	Shillong as typist-cum-clerk and was upgraded 
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as Sr. T ypist, The period of that 

8srviCe was between 10.11.1986 and 

30.6.1989. Her service was terminated 

because the 1 PJ.C* programme had 
ceased from 30,6.1989. In the experience 

certificate issued to her on 12.6.1989, 

the Co-ordinator, Government of India, 

NMEP, *torld Health Organisation, highly 

appreciated her performance. The 

	

• 	Government of India also issued discharge 

certificate (Arinex,ure-5) treating her 

as retrenchad Central Government 

Employee. Thereafter she was appointed as 
1,.,ri f .rtR..C1 .4eunder the 	 . 

7 	- - 	- ------• fl - I 	 • 	 W - •W - W 

system in October 1989 in the office of 
the Project Cjte ctor, N.R.C., Shillohg t  
under the. ICAR. That  wasterminated on 

• 	.•....... 	219 

.•,She was then appointed as part 
• 	. 	

time R. cèptionist—cu—Typist with effect 

.. ... 	 !Wày 1990, in th....office of the 
Institute ofEngineera, Shillong. 

Meanwhile she had ..gistered her name 

with the local Employment(  Exchange. Her 

name was sponsored by the Employment 

Exchange in pursuance of a•  requisition 

rrom the respondent No.2. She applied 

for the post lof Junior Clerk and was 

selected and appointed on 21 .11.1 994. 

Prima facie it appears from 

Annexure-14 as well as Annexure-1 S. which 

are extracts from ICAR Administrative 

Mánual,that the applicant could be 

oiøred:by the  concessions in respect of 

relaxation of.age. Annexure-17 which is 

the schedule of delegation of powers for 

ICARInstitutas empowers the Management 

Committee to grant relaxation of age 

upto one year. According to the 

applicant she has been found to be 

overagsdby about 10 months and 5 days. 

I 
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It is not clear as to with referncI to 

what particular date she has claculated 

that period which is not mentioned in the 

impugned order. The applicant seeks in 

this application that relaxation in age 

should be given to her as a retrenchad 

Central Government Employee and she be 

ordered to be reinstated. 

We think that the circumetance3do 

call for a sympathetic consideration as it 

appears prima facie that the applicant 

fulfils the requirement- for relaxation of 
age as per the Manual read with the 
Delegation of Powers referred to above. 
All the certificates relating to the 

• 

previous éervicea show that the applicant ( 

ai been a very good worker, 	incere and 
is 

able. 5heLM  also sufficiently expariencad 
We think on the basi8 of the material 

roduced that the applicant richly deserves 

to be given benefit of relaxation if she 

fulfils the requirement of the guidelines. tcTi_ 
Possibly the,1  relaxation has escaped the 
attention of respondent No.2. 

In the above circumstances the 
application deserves to be admitted. At 
IL... 	 1.1....... 	 LL....J.. 	LL 	 _.i 	_.i iw cqut 	.LiUW WU lirtu b(1 	bJlU appiiin 
has preferred an appeal to the Secretary, 
ICAR, New Delhi on 30.1.1995 against the 
impugn.ed order and seeking relaxation and 
reinstatement and other reliefs. That 
appoal,hówever, is still pending. We, 
therefore, direct the appellate authority 

aforesaid to dispose of the appeal withfn 

a period of two months from the date of 
receipt of a certified copy of this order 
and supply copy of the decision to the 
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applicant'imrnediately after the decision is 

taken. 

The application is admitted. Issue 

noticb to the respondents. 8 week8 for 

written statement. To be listed for final 

hearing on 12.6.1995. If the applicant is 

agrieved by the decision on the appeal 

liberty to amend the original application. 

Also liberty to apply for interim relief. 

The Appellate *uthority sIaIl 
WAL 

dipose of the appeal 

observations made husrJo in theorder 

and subject to the provisions of the Manual. 

Pendency of the original appliàation shall 

not be a bar for the respondent No.1 to 

proceed to dispose of the appeal filed on 
, 	 - 

k 	30.1.1995Mr 5. Ali, Sir. C.G,S • C. eesiéted 

us at this hearing. H e  also now seeks to 
his 

appear for the respondents andLapearanca is 

noted. However, notices be directly issued 

to the respondents expeditiously. The 

applicant to make the Appellate Authority 

as respondent in this application. Amendment 

to be carried out within two days. The' 

'notices to be issued thereafter. 

Copy of the order to be supplied to 

the counsel. 

' 	I 

Vicce.hairman 

T?c o 
J 

nkml 
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Mr.B.K.Sharma for the applicant. 

	

St 	 Mr • S .Ali, Sr .0 .G • S .0 • f or the r es pon.. 

r- 	 dents. 

The respondents have not filed wr,tten - 

statement so far. it is not clear 7as to 
I 	 what is the positton of appeal. By order 

dated 27-3-95 we he expressed the hope 

	

. / 	 that the 	'9ftthority will~ dispose of 

the appeal 'of the applicant filed on 

	

-C?J 	30-1-95thin a reasonable time. So far 

appeal w.&s not been decided. However, 

that th* order was communicated on 

5-4-95. Hence in fairness we2!rect the 
7 Z*1_1_'_~Uthority to dispose of the appeal 

within t- period of two months from'the 

date of receiptopy of this oder. The 

. -4eci ti,on taken on appeal shall becommunica- 
/VCA_ 	 'ted to the applicant and a' copy  thereof 

shall be submitted to this Tribunal 44 the 

	

• 	 learned Sr.C.G.S.C. Liberty to file written 

• 	 statement•. Adjourned to 16-10-95. Copy of 

- 	 the or'der be tsxtwed supplied to Mr.S.Ali 

as well as Mr.B.K.Sharma. 

ViceChairman 

1' 	 .-• 

Ji j_lm ; ' 	 S 	 Member 

- 

- 

S 	 - 	 S  
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Mr. B.K.Sharma for the applicant. 

Mr.G.Sarma, 	Addl. 'C.G.S.C. 	for 	the 

respondents 1,2 and 3. 

The 	observations 	contained 	in 	our 

Interim Orders dated 27.3.95 and 1.8.95 have 

yielded positive result as Mr. B.K.Sharmna the 

learned counsel for the aplicant states that. 

the applicant has now been appointed as Junior 

Clerk. We appreciate the approach of the 

respondents. Since the applicant has now been 

appointed no grievance survives and on her 

instruction Mr. Sharmna - .-r withdrawal of 

the application. The question of continuity of 

service from the date of impugned order till 

the appointment is left open to be dealt with 

by the respondents. The applicai -it is at 

liberty to agitate the same departmentally if 

necessary. The O.A. is accordingly disposed of 

No order as to costs. 

14.2.96 
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IN THE CENTRAL ADMINISTRATIVE 

GUHATI 

An application under Section 19 of the Central 

Administrative Tribunal Act, 1985. 

51 
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0. A. No, 	/95 

Smti. Amita Goswami 

A.-pplicant 
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Union of India. & Ors, 

Respondents0 
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I. 
W'L 	, 

Part ± Cu lar s of the applicant. 

Smt. Amita Goswami, 

Junior Clerk 

Office of the Director, 

Indian Council of Agricultural Research 

x xRc N.E.H. 

Region Research Complex, 

ICAR Umroi Road 

Shillong. 

Particula.rs_of_the_Resndents. 

1. Union of India, 

through the Secretary, 

Govt. of India, 

Ministry of Agriculture, 

New Delhi. 

2€ The Director, 

ICAR Research Complex, 

for N.E.H. Region, 

Umroi Road, 

Baraparii-793103 

3 Ths 
3 hzç 

rvL9 	
o' f 

Particulars for which this application is made. 

This application is made against the termination 

order No. RC(P) 32/94 dated 24th December, 1994 isued 

by the Director, Indian Council of Agricultural Research, 

ICAR Research Complex for N.E.H. Region, Barapani,Meghalaya 

on the ground alleged over-aged without following principle 

of natural justice and without consideration of past 

service of the applicant rendered under the Government of 

India. 
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Limitation. 

The applicant declares that this application is 

made within the time period prescribed in the gentxat 

A±N±sxt Administrative Tribunals Act, 1985. 

Jurisdiction : 

The applicant further declare that the case of 

the applicant is within the jurisdiction of this Hon'ble 

Tribunal. 

6, 	Pacts of the case : 

That the applicant is a citizen of India 

and as such she is entitled to all the rights and 

privileges guaranteed by the Constitution of India. 

The applicant was serving as Junior Clerk in the 

Indian Council of Agricultural Research (In short 

ICAR) N.E.H. Region, Umroi Road, I3arapani under the 

Director, I.C.A.R., Barapani, Shillong. 

That the applicant passed her B.A, Examination 

in the year 1984. Thereafter, she was in search of a 

job as she belonged to a very poor family and she was 

appointed as Typist-Clerk under the Government of 

India, National Malaria Eradication Programme, World 

Heath Organisation and posted at Shillong vide letter 

under reference, No. ADMN-2/86/21/1504 dated 10.11.86 

(Annexure-I), 	in the North-region on daily basis. 

The applicant continued in the post of typist clerk 

N 



I 
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and she was upgraded as senior typist in the said 

department of Govt. of India vide letter under 

reference No. PF/14.2/89/138 dated 31.1.1989 

LI 

	 (Annexure-2). However, the service of the applicant 

was terminated w.e.f. 30.6.1989 as the P.F.C. 

rogramrne ceases from 30.6.1989. The termination 

letter is enclosed (Annexure-3) for perusal of the 

Hon'ble Tribunal. Experience Certificate was issued 

on 12.6,89 (Annexure-4) in favour of the applicant 

by the Co-ordinator, Govt. of India, N.M.E.P., World 

Health Organisationo  highly appreciating the performance 

of the applicant. The Government of India, National 

Malaria Eradication Programme, World Health 0rganisatjon 

also issued 'Discharge Certificate 3  (Annexure-5) 
'I' 

treating the applicant as retrenched Government 

E2e. This discharge , certificate is issued to 

the applicant for the purpose of relaxation of age 

limit benefit in other Government service. 

Copies of the appointment letter dated A11.86, 

upgradat±on letter dated 31.1.1989, termination order 

dated experience certificate dated 12.6.1989, 

and Discharge Certificate dated 2.6.89 are enclosed 

1,2,3,4 and 5 respectively. 

iii. That the applicant thereafter appointed as 

a typist-cum-cleark under the contract system w.e.f. 
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October 1989 in the office of the Project Director, 

N.R.C. on Mithun 1  Shillong under the I.C.A.R. She 

worked there till 9th February, .1990, A certificate 

also issued in respect of her working as a typist cum 

cleark by the Project Director, N.R.C. on Mithun vide 

his letter dated 9.2.90 (Annexure-6). Be it stated 

that the office of the Project Director, National 

Research Centre on Mithun was shifted to a very 

interior place in Nagaland and therefore the contract 

of the applicant terminated autbmatically. 

A copy of the certificate dated 9.2.90 is 

enclosed as Annexure_-6. 

iv, That the applicant again became unemployed 

and she was looking for, other employment, fortunately 

she was appointed as part-time Receptionist curn typist 

with effect from May 1  1990 in the office of the Institution 

of Engineers (INDIA), Shillong local Central, Shillong. 

Since it is a part-time job, she again started looking 

for employment in other permanent Government job: A 

copy of the experience certificate issued by the Hon'ble 

Secretary, the Institution of Engineers (INDIA) vide 

letter under reference No. IESLc/MICE/5/92/498 

dtd. 1.5.93, 

A copy of letter dated 1.5.93 is annexed as 

Annexure-7, 

/ 
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v. That the applicant was registered her name with Z 

local emloyment Exchange Shillong. The ICAR Office, 

&hillong was in need of service of some Junior Clerks 

and accordingly the of the Director, ICAR, Shillong 

sent a requisition to 

Shillong in.the month 

the names of eligible 

the post of Junior Cl( 

was duly sponsored by 

the local Employment 

of January, 1990 for 

candidates for recru 

rks. The name of the 

the local Employment 

Exchange, 

sponsoring 

itment to 

applicant 

Exchange, 

Shillong,. in response to the requisition of the 

ICAR, Shillong in the month of .Janua.ry, 1990. However, 

the applicant as called for interview vide letter 

No. Rc(E) 32/e1 Vol. II dated 4.12.92 .aked to appear 

on 29.12.92 in the written test. The applicant 

accordingly appeared in the written test on 29.12.92 

and came out successfully in that written test. 

Thereafter the applicant was called for typing speed 

test for the post of Junior Clerks on 5.5,93 vide 

letter No, RC(E) 32/e1 Vol. II dated 12.4.93. She also 

appeared in the typing speed test on 5.5.93. After 

qualifying the typing test conducted by the ICAR, Shillong 

the applicant called for oral interview and she was 

come out successfully, thereafter the Administrative 

Officer, ICAR, Barapani, Shillong asked the applicant 

to fill up the verification roll forms for recruitment 

to the post of Junior Clerk vide letter No. RC(R)/10/94 

dated 1.7.94. The applicant accordingly complied with 

the instruction laid down in letter dated 1.7,94 issued 

by the Administrative Officer, 
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A copy of Employment Exchange Card 1  letter 

dated 4.1292 and letter dated 12.4.93 are enclosed 

as Annexure-9 and 10 resecti 

vi. 	That the Director 1  ICAR Research Complex for 

f or N.E.H. Region was pleased to offer an appointment 

for temporary post of Junior Clerk vide letter No. 

RC(R) 10/94 dated 21.11.94 with certain conditions, 

wherein as stated in para 6, of the appointment that 

the service of the applicant may be terminated without 

• assigning any reason by one monthsts notice on either 

side under Rule S of the Central Civil Service 

(Temporary Service) Rules, 1965, it is further stated 

that during the probation, however, the appointing 

authority may terminate the service of the appointee, 

without prior notice and without payment of salary 

in lieu thereof, the ap)licant accepted the offer of 

appointment, and submitted here joining report on 

21.11.94, vide her joining report dated 21.11.94 

addressed to the Director, ICAR, Borpani. The applicant 

also submitted her nAedical fitness Certificate and 

other original certificates as required in terms of 

appointment letter dated 21.11.94 and she started 

continuing to work under the Administrative Officer, 

I.C.A.R. Borapani. 

Copy of the offer of appointment letter 

dated 21,11.94 and joining report dated 21.1194 

are enclosed as Annexure-11 and 12 respectively. 
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vii. 	That most surprisingly, in the last week of 

December, 1994 after completion of more than one month 

service the applicant came to know from Shri I.KSharma, 

Administrative Officer, ICAR, Borapani, shillong that 

on scrutijiy of her service records it is found that 

the applicant is over-aged for about 10 months and 5 
• - 	 a 	 - 	 -: 

days for the post of Junior Clerk as such her service 

is liable to be terminated, and necessary r-occ-n 

has already been initiated for the approval of the 

Director, ICAR, Shillong, this information as regard 

proposal of termination of her service, highly shocked 

the applicant and she was apprehended that her service 

may be terminated even without issuing any show cause 

notice to the applicant therefoçe she filed an application 

before this Hon'ble Tribunal which was registered as 

O.A. 5/95. However the same was was withdrawn with the 

liberty to file a fresh application after obtaining the 

termination order. On the direction of this Tribunal a 

copy of the termination order was sent to the applicant 

on 21.1.95 by the Administrative Officer of ICAR and 

on receipt of the termination order this fresh application 

is submitted before the Tribunal for justice Be it 

stated that she has rendered nearly more than three years 

service under the Govt. of India, namely, National 

Malaria Eradication Programme, under World Health 

Organisation and the applicant was declared as retrenched 

employee of Central Government, therefore she is entitled 

to age relaxation to the extent she has rendered service 
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in the post of typise curn clerk & Sr. Typist in 

N.M.E.p.. (WHO). Be it stated that the applicant is 

given discharge certificate as Central Government 

retrenched employee for the purpose of age relaxation 

and other service benefit for future employment. The 

respondents have denied to allow the applicant any 

opportunity to defend herself, therefor, the decision 

of termination of service of the applicant by the 

respondents is highly illegal, arbitrary and unfair 

cLEi. at this stage after completion of required p-recccdinçt 

by the respondents only namely verification of her 

application, attached with admit card, marksheets which 

is the evidence of her age and the same is violative. 

of articles 14 and 16 of the Constitution of India 

as such the termination order dated 24.1294 in respect 

of the applicant is liable to be set aside and quashed. 

A copy of the order of this Tribunal passed in 

O.A. 5/95 dated 17.1.95 annexed as Annexure 13. F 
911 	i 

viij, 	That the applicant begs to state that 

n 1 strativeMafl1al,___in paragraph 1.6 and other 

below for 

perusal of the Hon'ble Tribunal, 

1.6 Crucial 4ate for the purpose of calculating 

the age lirt : 

The crucial date for the purpose of calculating 

the age of candidates in respect of (i) post 
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advertised by the Council for being filled by direct 

recruitment by interview and (ii) posts filled by 

direct recruitment through the Employment Exchange 

will be the 1st January of the calendar year in 

which the closing date prescribed in the advertisement 

for receipt of applications for a particular post 

falls or the Ist January of the claendar year in 

which the requisition is sent to the Employment 

Exchange, as the case may be 

(ICAR letter No. 4(34)/75_ 

Reorg. (Adm) dt. 6.9.75 

Category of 	 Categories of posts 	Extent of Age 
persons to whom 	to which the Age 	concession 
age concession 	concession is 
is admissible 	Admissible. 

(ii) Re trenched 
Central 
Government 
Employees 

For posts filled 
otherwise then 
through UPSC on 
the basis of competitive 
tests,i.e. filled 
through Empibyment 
Exchange 

Period of 
previous 
service under 
the Government 
of India plus 
three years 

2. 	Forur9sesoftheabove_mentjone 
Concessions 

a retrenched Central Government employee 

means a person who was employed under the 

Government of India for a continuous period of 

not less than six months prior to this retrench-

ment and was discharged as a result of the 

recommendation of the Economy Unit or due to 

normal reduction inestablishthent', 
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From above it is quite clear that the applicant is 

entitled to age relaxation as she is a retrenched 

Central Government Employee. All relevant Extract 

mentioned above are enclosed for perusal of the 

Hon'ble Tribunal. 

Copies of Extracts of ICAR Adirinistratjve 

- Manual are enclosed as Annexure14,15,16 and 17 

respectively. 

9. 	That the applicant further begs to state 

that the never suppressed her age rather she had 

E .e- ed her actual age in the Employment Exchange & 

also in the verification roll for recruitment and 

also submitted the original Admit Card, M t 

hich was the actual eviden2fllicant's age 

and marksheet in the oral interview with the respondents 

therefore at this stage, the decision of termination 

of her service on the ground of over-age, is highly 

illegal, arbitrary, and unfair. Moreover, if she is 

overaged as indicated in the termination order dated 

24.12.94 as intimated by the Director, the same bg 

may be condoned or relaxed by the Management Comittee 

of the ICA.R institutes in terms of office order, No. F. 

No.5(4)/87-WN dated 28.7.1988, whereby the President of 

the Governing body has delegated the power of age 

relaxation by one year, where the appointing Authority 

Director, in the circumstances of the instant case, it 
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is a fit case, where the Director/Management ought 

to have exercised the power of relaxation as delegated 

vidè office order dated 28.7.1988. Be it stated in 

similar circumstances, the institute of Management 

Committee exercised the power of Shri Ram Murthy, who 

4. was overao-ed at the time initial appointment, therefore 
4 

there cannot he any difficulty to exercise the power 

of relaxation in the instant case. 

Copy of the office order dated 28.7.88 is 

enclosed as Annexurel8. 

x. 	That the applicant begs to state that she 

is not overaged as she is a retrenched employee of ,  

Central Government, therefore she is entitled to age 

relaxation and the decision of ICAR Authority for 

termination of her service is highly illegal, arbitrary, 

and unfair, and the same is liable to be set aside and 

quashed. 

That this application is made for bonafide 

and for the cause of justice. 

7. 	Reliefs sought for : 

In the facts and circumstances stated in 

this application the applicant prays for following 

reliefs :- 

That the respondents be directed to reinstate 

the service of the applicant for the post of 

unior Clerk with all consequential benefits 

including monetary benefit with seniority.  
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That the respondents be directed to treat 

the applicant as Central Government retrenched 

employee for the purpose of age relaxation. 

That the respondents be directed to invoke 

the power of age relaxation through the 

Management Committee of the ICAR Institute s  

in terms of office order No. F.No.5(4)/87-WN 

dated 28.7.e8. 

4, 	That the respondents be directed to allow 

the applicant to continue to work as Junior 

Clerk in the office of the Directorate ICAR 

Borapani, Shillong in terms of appointment 

letter issued in Memorandum No. RC(R) 10/94 

dated 21.11.94. 

5. 	Cost of the case. 

The above reliefs are prayed on the following 

amongst others. 

GROUNDS 

11 	 For that the applicants is a retrenched 

Central Government employee, as such entitled 

to age relaxation as per scheme of the Central 

Government for retrenched employee 	mentioned 

in the ICAR Administrative Manual. 
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2, 	For that the applicant is within the age limit 

as retrenched Government employee for the post 

of Junior Clerk. 

ZI 	 For that the applicant submitted correct age 

in the Employment Exchange and also produced 

Admit Card which is the actual evidence of 

age to the respondents before joining to the 

po4st of Junior Clerk and also in the verification 

roll forms for recruitment, 

For that in similar circumstances, 1 year age. 

relaxation vras granted to Shri Ram Murthy, 

technical Assistant in the same establishment. 

For that the appl'icant also worked as typist 

on contract basis in the ICAR establishment. 

For that there are provisionsfor age relaxation 

at least for 1 year in terms of office order 

dated 28.7.1988. 

7 	For that the applicant did not suppressed any 

material facts as regard her age for obtaining 

the job of Junior Clerk in the of ice of the 

ICAR. 

Interim Reliefs prd for : 

uring the pendency of the case the following 

interim reliefs prayed for :- 

1. 	That the termination order dated 24.12,94 

Annexure -!3/be suspended till final disposal 

of the case. 
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2. 	That the applicant be allowed to continue 

in service as Junior Clerk with regular 
final 

pay and allowances, till/disposal of this 

case/application. 

The above reliefs are prayed on the grounds 

explained in paragraph 7 of this application. 

That the ap1icant preferred an appeal before 

the competent authority against the termination order 

dated 24.12.94 and the same is still pending before the 

competent authority. k. Lt 

1iA 

That the matter is not pending in any other 

Court/Tribunal. 

Particulars of the Postal_Order: 

Postal Order No, 

Date of Issue 

Issued from 
	 G.P.O.,Guwahati 

Payable at 
	

G.P.O., Guwahati. 

Details of Index. 

An Index showing the particulars of documents 

are enclosed. 

List of Enclosurew  

As per Index, 





9,  
18 

ANNEXURE - 1 

Office of the Senior Epidemiologist cusn 

Coordinator, PfCP Zone-1 1  NMEP,Pasteur Hill 
Shillong-793003 

Ref : Adnin.2186/21/1504 	Dated 10.11.86 

Smt. Amita Goswamj 
C/o Mr. Ajit Kr, Gowantj 
Arabindanag, Alipurduar Court 

Smt. AEnita Goswami has been assigned as a 

Typist - Clerk in the PfCP Zone-i with effect from 

the date of Joining on the following terms and conditions. 

1, 	She will be entitled to a per diem of Rs, 40/- 
(Rupees forty) only. 

There will be no other benefit concerning the 

assignment and it is liable to termination 

without any notice from either side, 

There will be no employee/employer relationship. 

The posting/place of work may be anywhere in the 
North Eastern Region as per convenience of PfCP work 
and should be prepared to move accordingly, Presently 
she will attached to PfCP Zone-I, Shillong, 

Sd/- Illigible 
Senior Epidemiologist cum Coordinator 

PfCP Zone-i 

Copy to : The Director, NMEP,22 Sham NathMarg, Delhj-11054 
- Reference to his letter Nol 2054 0 dated 6.11.86 
The Regional Malaria AdV±Ser,WHO/SEA0, Delhi-2 

The Budget & Finance Officer, WHO/SEARO, Delhi-2 

N' A 
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ANNEXURE - 2 

GOVERNMENT OF INDIA 	N.M,EP, WORLD HEALTH ORGANISATION 

P.falciparum Containment Programme 

Ref: Pf/14.2/89/137 	Directorate of NMEP 
22 Sham Nath Marg, 

Date: 31 January, 1989 	New Delhi 110054 

The Sr. Epid. cum. Coordinator 
PfCP Zone-i 
asteur Hills 

Shillong-793001 

Subject : Upgradation - Miss Anita Goswami,Typist 
Clerk to Sr. Typist-Clerk under the PfCP 
Zone-I. 

Reference his letter No. Admn.2/89 Z.1/2150 

dated 6th January, 1989 on the above subject, 

Director NMEP is pleased to upgrade Miss 

Anita Goswamipesently working as Typist Clerk under 

the PfCP Zone-I to S. Typist Clerk at a per diem of 

Rs. 60/-. (Rupees sixty only) w.e'.f. 1st January,1989. 

Sd/- Illigible 
for Director NMEP 

CC : The Regional Malaria Adviser 
• WHO/SEARO 

New Delhi 

2, The Budget & Finance Officer 
• 	WHO/SEARO 

New Delhi 

k 
 YA 
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A NNEXURE -3 

P.FALCIRARUM CONTAINMENT PROGRAMME 

Directorate of 

NATIONAL MALARIA ERADICATION PROGRAMME 

22, SHAM NATH IVIARG, 

DELHI-i 10054 

Pf/2. 1/89/786 
	

Dated 21st June, 1989 

OFFICE ORDER 

The PfCP ceases from 306,1989 hence, the 

assignment of Miss A. Goswami as Sr. Typist Clerk 

under PfCP stands terminated with effect from 30.6.1989 

AN, 

Miss A Goswarnj 
	

Sd).$- Illigible 
Sr. Typist Clerk 
	

for DIrector NMEP 

Copy to : 

The Sr. Epid. cum. Coordinator PfCP Zone-1 

The Regional Malaria Advisor, WHO/SEARO,New Delhi. 

The Budget and Finance Officer,WHO/SEAPD,New 
Delhj 
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ANNEXUR)-4 

GOVL.RNMENT OF INDIA N.M.E.P. WORLD HEALTH ORGANISATION 

P. Falciparum Containment Programme 

From : Dr. A K Acharyya 	Address : Pasteur Hills 

Desn : Senior gpidemiologist 
	 Shillong-1 

Cum Coordinator 	
-'ate : 12th June 1989 

zone : N.E States 
e 

TO WHOM IT MAY CONCERN 

This is to certify that Ms. Amita Goswami 

has been working as a Senior Typist-Curn-Clerk in this 

Organisation since 24.11.86. 

She was engaged in receipt and issue of 

letters, Typing, preparation of Vehicle Maintenance 

Statement, accounts for Stamps, Insurance, and 

telegrams and filing of letters, She is a sincere 

worker who spends her whole time engaged in official 

works. 

She is simple, obedient and sincere. In view 

of the closure of Projects, she will be relieved on 

30th June'89. I strongly recommend her for any 

responsible assignment. 

I also wish her success in life. 

Sd/- Dr. A K Acharyya 

all 
\-A 
	

Co-ordinator 
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ANNEXURE -5 

STANDARD FORM PRESCRIBED FRO DISCHARGE CERTIFICATE TO 

RETRENCHED CENTRAL GOVERNMENT AND QUASI-GOVERNMENT 

EMPLOYEES. 

MINISTRY/DEPARTMENT/OFFICE 

No, Admn. 2/89/2-1/325(Place) Shillong dt. 2.6.89, 

DISCHARGE CERTIFICATE 

Shrimati Amita Goswami has been working as 

Sr. Typist curn Clerk in the Department/Office of the 

Sr. Epi.cn-Coordj:nator PfCP from 24,11.86 to 30,6.89 

He/She was drawing Rs. 70/- as perdiem without allowances 

and her service being terminated with effect from 

306,89 on account of winding up of PfCP on account of 

reduction in establishment. Her work and conduct was 

satisfactory, 

sd/- Illgible 
2.6.89 

Signature 
(Designation of Officer and 

Seal) 

\\ 

Ii * 
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ANNEXURE-6 

indian Council of Agricultural Research 

Nat$ional Research Mithun 

Jowai Road, Dhankheti 
Shillong 

Date : 9th February, 1990 

TO WHOM IT MAY CONCERN 

This is to certify that Miss Amita Goswami 

has been working as a typist-Curn-Clerk under the 

contract system at my office from October 1 89. She is 

an obedient and sincere worker and carries out all 

duties assigned to, here 

She bears a good moral characte. 

I wish her all success in life. 

Sd/- Dr. N.D.Verm 
Project Director 
N.R.C. on Mithun 
Shillong- 3 

Seal 
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ANNEXURE-7 

THE INSTITUTION OF ENGINEERS (INDIA) 

SHILLONG LOCAL CENTRE 

SHILLONG 

Chairman 

COL. ANUP SINGH 
ADDL. CHIEF ENGINEER,MES, 
SHILLONG ZONE, SHILLONG 

Our Ref. IESLC/MICE/5/92/498 

Hony, Secretary 
ER. S.R.NATH, FIE 
ADDL.CHIEF ENGINEER 
NEEPCO LTD, SHILLONG 

Date 1.5.93 

TO WHQ4IT MAY CONCERN 

This is to certify that Miss A!nita Goswami 

D/o Shri Ajit Kumar Goswami,  Shillong, is serving 

in the 5hillong Local Centre of the Institution of 

Engineers (India), as parttime Receiptionist Curn-

Typist since May 1990 

She is a hardworking girl & is very sincere 

in her works. 

Nôthingis known against her character. 

I wish her all success in her life. 

Sd/- Illigible 1.5.93 

ER.S.R.Nath, PIE, 
Hon. Secretary 

LI ' 	 - 
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I 
INSTRUCTIONS 

You can renew your card in the monfh due or in thc' 
f0llowing rnon'h person illy or through it messenger. 

You can also rcxvw through a reply paid post card in 
the moriih it is due indicatiwg your RegiStrtioi No. 
and N. C. 0. 

• 	DO NOT SEND THIS iDENTiTY CARD 

If you do not get reply within 30 days,contact the Employir  
ment Exchange personally during tlui following montl, failling 
which your Registration is Ii ble to be cancclkd. 

DPS. [Press Wjfli (LX1 1I)] F1021187— 3O,)OC1 — 5. 
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ANNEXURE-9 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. RGION 

'UNROI R0AD' BARAPANI,MGHALAYA 

No, RC(E)32/81 Vol. II 	Dated Barapani, the 4.12.92, 

MEMORANDUM 

Smti Amita Goswami is bereby called to appear for a 

written test on 29th December (Tuesday), 1992 at 

11.00 A.M. at Kendriya Vidyalaya, North Easte'rn Police 

Academy (NEPA), Umsaw, Barapani, Meghalaya for the 

post of Junior Clerk. 

He/She should bring all the Original certificates 

in support of age/qualifications/experience/caste etc. 

at the time of written test on 2912.92. 

Typing Test will be conducted for the 

qualified candidates in written Test and the candidates 

will be intimated accordingly. 

SD/- I.K.Sharma 
Administrative Officer 

4.12.92 

Smti. Amita Go swami 
C/o K. Choudhury, 
Rilbong, Shillong-13 

I 
F 
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ANNEXURE-lo 

UNDER CERTIFICATE OF POSTING 

INDIAN COUNCIL OF AGCULTUR?L RESEARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. REGION 

BARAPANI : MEGHALAYA 

No. RC(E) 	32/81 Vol. II Dated the 12th April, 	1993 

MEMORANDUM 

Snti Amita Goswami is hereby asked to appear for 
speed 

the typingtest for the post of Junior Clerk on 
5th May'93 at 11-00 A.M. at the of fice of the ICAP. 

Research Complex, Umroi Road, Barapani (Adm±nitratjve 

Building, Block-C) 

She is therefore, adtjsed to report to the 

undersigned with necessary testimonials etc 

Sd/- G. SINHA 

Asstt, Admn, Officer 'A' 

Smtj Amita Goswamj 
Kushj]c Choudhury, 
ilbong Shillong...13 

TT 
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• 	 It4DIA1 CUJUCJL O f : I1C1JLTURAL RESEARCH 	•.Am44J-tt - 
:cAR UEStAflCli O.Sit,( FUR IJ.E.H. REGIOjI 

BItRA10I : 793103 , iEG)iALAYA 

NO, RC(R) 	 S 	 LcdHnrnt,thn 

ME H 0 ft_jj_L.) IYA , 	 .•, 

The Director, IC.J tes..arch Coipl 	for N.E.H. Region Is 
ploaso4 to offer a temporary po-t of 	 __________ 	to 
Sh/ Sin. 	 ___ 	on th foljowjnci terms 	and*MM 
oondltions :- 

1. 	 The post is temporary and carries the pay scale of 

___ 	On appointment 
he/She will draw at the initial t'ige of Ri. 
xk in th_ above time scale • lie/She will be 
to draw such alloviances (dearness aliowancec & houo 
rent alloi-i ices etc.) its are adrdssIble to othej- ntnff 
of corro. spondiflij grade and tatu under IC/Ut. 

Grant of çny, leave travelling and other alloy,aricesaro 
regulat.d by the Indian Council of Agricuiturrd Roaorch, 
Mutatls-Mutaridls in accordance with the principle of 
Fundamental and Suppienentary Rules and such other ruloo 
and orders as are issued by the Government of India tx-era 
time to time. 

The post is non Govcrrient but pensiontibbo . ile/Sho will 
be governed by the Indian CouncIl of Agricultural Rosoar.. 
eh Pension Rules w1 th are based ,l.Iutatls_Mutandis or 
the libcraljsed pension Rules of th_eG*­oVe_rrcn(!nL of India, 
as amended , clarified or modified from time to time. 

His/Her headquarters will be at ___ 	f• 
the present , but he/she will be 	 in tiny 
Ifl3tltuto and lox- office of the Indian Council of 
Agricultural flcsearch,locnted anywhero in India, 

l4o/Sh will be on pi ohati on for a pux I od of two yrnr s 
froni the date of hi s/her jol iii ng the post, which may be 
extended at the discretion of the c-mpotont 'tlt.hority. 
Failure to completion of the probatin nary pet I nit to thu 
sati slacti on of the c;,ctent authort ty will z i nrjü r 
him/her liable to be dl 	erI from serVlr:(,, 

iii s/tier appointment may be terini nated without assigning 
any reason by onc mouth' s notice on either side undor 
Rules 5 of the Central Civil Service (Temporaty ervioo) 
Rules 1965 , as applicable ,nutatIu_nutr]j, to the 
employees of the Council. During th lrub'tton , however, 
the - Ppointing author.ty nay tern nate the serviro of 
the appointee without prior notice and with',ut the 
payment of salary in lieu thcrl. 

His/her ni?olntnent will be subject to the conditions 
that he /shu is declared iaedcil ly fit for service by 
the , rcrit,e(l u -di cal auth,z I ty. 

01 	 On .;intn nt. ,hi'/.ha ii 1) b 	ir-pIl ird to t:l• 	oath 
of at ii:ijisnre t 0 lb' C wsLStot ion is f liiI i ni 	solem- 
at firriat'pr to th.it. (1f'Ct, a 	in t,11C fori. eutr1i*;o,1, 

e/3h. t. 	'ec I arati in i erjax di nrj hi /hor mtirIt,j 
stritu, i 	in 	th 	I 	- rh 	411cl ,'i'-. , In 	t.ho eVent of hit/hi, 

uwrt. 	k•hn 	'u' 	wi I.- iivtij I ,, 	lit-hit, mnrxjc 
Lo 	a 	ft:r..t  hVin 	 ;,i.iist wile llviuicj 	the oppot 
ntrnent wilt be 	subjc.t to his/hr bein; exei;*_ptcd from tho 

Contd ..... 2 	..,. 

91 

YA 
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enforcement of the llws of recruitment in this 
behif 

IlLs/her Uppolntnont under the Council will be collsidorod to be a froh nppthintnont and ho/hø'wjj 1 be not be Ontjtoj t0 
-my trove lIin ruid/or r. nVYOnCIJ Cl1ownr is  for  iilnIng the post at xo,* z... 	 g 

-  - .. -•----------•------ 	
. 

Other coridjtj3 of service will be governed b relevant 
rules and orders which may be issued frora time to time 
by the ICAR. 

I 
120 	He/Sho shou1 state vihethej- he/ ' shT is serv$.n Or is Under * 	 obligation to , sCrvt another Central GovOrnjent Dopart.rnont, as State Goverrent or Public Authority. HO/ Sho should also state whether he/she applied or is Jeing Cons1crod for posts elsewhere. 	

4 
13L 	If any declaration given or informatio,1 furnished by him/her proves to be flsq or if ho/sho is f ,und to have Willfully supressed any rnatrjals in

( ormotion,ho/9h0 will be liable to removal from service and 
such other noti on  -' 	 may be deemod noceesry .  

14o 	Ho/Sho should prOduc  

etc. 	
the Original certificates in roapëot 

of his/her educational qua! tiCtiono 
and age and caste 

15. 	The Oppolatmont is made Provisionally at present. 

	

160 	
In CaSe of SC/ST or OBC ,relevant certjfjcøt0 should be p1'oduced at the time of Joining. 

	

17. 	In oase the post is accptle to Sh./Sm, 	b. ______ 
on terms  and  oondjtj09 Iaefltioned above 

should itjmate his /hor acceptance t0 the Director 

..

ifl 

	

• 	 immediately and report for duty to the £I.tg*r,*j,,_Ot* 

f' •J ning 	 __- : • 
after obtai 	the medical fitness certifjc3tf0 a mo%cal Officer not beloq the rnnk of Civil S 	 Surgeon /Asett. u eon I of any Govermont Hopjtl wthjn 
dey4 from the date of i.euø of thu otfe'Thlj ng  wI o i the offer will automoticelly stand CanQoilcr

. 

 . 

To 

ADM INISTRATIVE OFFICER *.Almita
Ssawti, 	 - 	 * 

C/O auaM.k Cbo41r, 
.1bug, 1d11g 4 

00* 

And AApectivit te Offle.j0 10.5* 	. Oopi.g N Region g   
• 	 • 	

B.ra&tt 	t*•Sv_i 
Pi RS* 	 • 

-• 	m. As at 16 Ado&oin.,, (), IOi* 9  $sx..ii * 

persestal ni. or AstAi AMLI&S..wii 

ICA1.•  nax~w jwd
'  

Deftufte Aastt. 
() 	 : 

W147 

 

 



-Sub i- Joining rort of Jurtlox' Clerk. 

Ref ., Your ?le*, N. RC(R) 10/94 	Dtd& 21st Nov. 194 

With r.fario, to nboys, I have honour to rort on.my duty as a Junior C1.k to-4A7,th. 21stovenbez 1994. 

Thil is for your kind thforuuitjon plsaea 

Yours .faithtuuy, 

• 	 (.AMLtAoQeL1z ' ) 

p 
-J 
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•CErII9AL A'ylI'JI;TnATIVE TR1UIiAt. 

GtLJAHTj J:CH 
• I. 	 m1ta GsSt;ami ••.'...Appii ant . 

u.u.i.& Ira 	••• 	flapsnMnts, 

O,A. No. 5/9' 	For Cho APPUC-drit • 

- 	- 	 Fur 

	

DA ic 	 C uu.ii 
P(LNT— 	 - 	 .-----. 	-- 	* 

Th I1e 1 bia 	rk Oustjcg 

Mr. ti. Ctianda for the applicant. 
•Thi Hsn'ble Shtj ' 	Applicant present. 

Mr. S All, Sr. C.G.S.C, for the 
respondent* on notice. 

W. All the lened Sj. C.G.S.0 stab 

that the €ervice of the 4pplicaoL was 

terminated on 23.12.94 and therefore 

the application is mjscoqcejed 

From what t4to applicant stated in 

answer to our queries w• gather the 
impression that she was aware on 

29,1294 that her servIce was terrnj- 
nated, 	 k 

'vJ 	Whether the teitulnatiop is legal or 
llleaaJ. l 	separste natter and since 
the present applicatjo was b8sfd on 
mere apprehension of .Iikelihood of 

terminatfoo of servlceth,e application 
has been r.ndered infrictucus. The 
Interim stay granted on .1.1995 had 
made It clear that it would operate if 
the service of the applicant was not 
already terminated. Slr4, the service 

• 	was already terminated the order did 

not become effective. 

In the cirltvstanrt Mri 	i.rirl - - - - - - - - - FL V ya 

Eor e- 1e.ve to wtththaw the application 

dth liberty to file ai'fresh application 
hallenging the legality of the order 

)f termination.. Hence the *ollowing 
)rder is passed 

he respondents shall make a copy of 

.he or-dir of terinatjon ava,iab.].e to  
he applicant on her approaching to 
he departmental Head. The applicant 

hallaci,ege the 5rvic. thereof, 
• 	

- 	

: 

A- 
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- 	 O.A. 5/9 	 t 	 j 

OrrtiCC NUIE 	 WIL 	 -- 
I 	

--- ___,• , 

117.195 	The applicant will be at liberty to' /i._ 	L}_ 	It 
I 	approach her, 1  higher authority against 

the order of teimination if that is 

permissible in 1,aw and under the rules. 

: 	

Irrespective of liberty to approach 

	

• 	 the higher authcr1tieS 1  liberty j5AA.-U, 

granted to the applicant to file a 

fresh applicati6n in this Tribunal 

for challenging the order of termina—.; 

: 

	

	 tlon..The applicant will be at • liberty • 

to urge all thegrounds raised inthe: 

	

f(' 	\*\ 	present application as may be relevant 
•• 

	

/ 	 for that purpose ani-f-or--tht--purpose- 

- 	-: 	 ap3rt rr' the groundias may be raised 

for challenging the legality of the 

• • 	•. 	 • 	 termination order. The application., is 

• allowed to be ithdrawn with that 
I 

liberty. 

'OWI- V 1 'f Ci 44 1 1(14 U 

(y) 

Orplay 

€cr(ifl.d 

• 	 // 

	

' 	Ii 	 •! 

	

4 	
4 

• :. 

• 	 • 
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tk. 
IUUIAIL COUNCIL OF AGRICULTURAL RESLiARCU 
ICAR RESEARCH (XL?LEX FOR U.L.II. RECION 

ROl ROAD, BARAPAHI,MEUIALAYA 

No ftC(P)32/94 	 Dated Barapani, the 24th Dec. 0 94. 

The Memorandizm No v. Rc(R)10/94 dated 21.11.94 issued 

to Suit. 'Axntta Goswamt,Juriior Clerk stands hereby cancelled 

with retrospective effect in terms of the terms and condi—. 

tions laid down in the said offer in viow of h'r over age on 

the date as per the original docunonts producod by her. 

1 4 

(s.L,1cjR) 
Director 

To 
Sm. Amaita Goswi'm!., 	 . 
guikckzk 
C/o Shri Kaushik Choudhury, 	 . 
R.tlbong, Shillong,  

	

• 	 Mgj laa 	 n1 cex1tl ft cato a' produced by her are 

Copy for information and zcessary action to:- 

The Finance & Accounts Officer, ICAR (Rc), Barapani. 

The Asstt. Achin. Of ficer(Ii), ICAR (Rc), Barapant. 

H 

	

• 	 ••/ 

	

N 	- 	 1 
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Page - 47 
ANNEXE - 14 

Scale 	 post 
	Maximum aqel 

Assistants (Rs. 425-700) 

Junior stenographer 
(Rs. 330-560) 

18-25 years (Relaxation of age 
tó'35 years may be allowed 

to Departmental candidates 
who are eligible for direct 
recruitment quota). 

18-25 years (Relaxation in age 
upto 35 years is allowed to 
Junior Clerks in the Institutes 
who are eligible to compete 
with outside candidates). 

Stenographers 
(Rs. 425-70) 

Administrative Officer 
(Rs. 700-1300) 

Supporting Staff 
Grades I to IV 

1.6 Crucia,,date_for the 
limit : f 

18-2 5 years (Relaxation in age 
upto 35 years is allowed to 
employees of the Council). 

21-30 years (Relaxation in a-ge 
upto 30 years is allowed to 
departmental candidates in the 
grade of Superintendent and 
Assistant Administrative Officer 
of the institutes). 

18-25 years. 

of cicu1atinc the a 

The crucial date for the purpose of calculating the 
age of candidates in respect of (i) posts advertised by 

the Council for being filled by direct recruitment by 

interview and (ii) posts filled by direct recruitment 

through the Employment Exchange will be the 1st January  

of the calender in which the closing date prescribed in 

the advertisement for receipt of applications for a 

particular post falls or the 1st January of the cal?nder 

year in which the requisition is sent to the Employrhent 

Exchange, as the case may he, 

(ICAR letter No. 4 (34)/75-Reorg. (Adrn)dt.6.9.75) 

\fr 

i1 
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ICAR ADMIN I STRAT I'VE MANUAL ANNEXURE-15 

Category of persons Categories of posts to 	Extent of Age 
to whom Age Conce- 	which the Age Concession Concessions 
cession is admissible is admissible 

ii).Retrenched Central For posts filled other- Period of 
Government 	 wise than through USC previous service 
Employees 	- 	on the basis ofcompe- under the Govt. 

titive.tests,i.e.filled of India plus 
through Employment 	three years. 
Exchange. 

iii)Whole-time Cadet 	-do- 	 Period of 
Instructors in 	 service rendered 
N.C.C. 	. 	 in NCC plus 

three years 
a. who were released 

from NOC after the 
expiry of their 
initial/extended 
tenure. 

b, who were released 
from NCC before 
the expiry of their 
initial/extended 
tenure 

iv. Ex-General 	For posts filled other- 
Reserve engireera wise than through UPSC 
Foráe' personnel on the basis of Compe- 

titive tests,i.e,filled 
,through Eiployment 
Exchange. 

Period of ser-
vice rendered 
in NCC,plus 
three years pro-
vided they have 
served in the 
NCC for a period 
of not less than 
six months prior 
to their release 
from NCC, 

Period of servi-
ce rendered in 
G.R.E • F. ,plus 
three years 

IM 
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PNNEXURE-16 

Page-53 

• 	xi, Blind,deaf and 	For Class-Ill and IV 
orthepaedically 	posts filled through 
handicapped persons Employment Exchange? 

5 years 

xii.Repatriates from 
Burma and Ceylon 
who have migrated 
to India on or 
after 1.1.63 and 
1.1.64 respectiv-
ely. 

xiii.Territorial Army 
Personnel, who have 
served on the per-
manent staff of a 
Territorial Army 
Unit or have been 
embodied fofser-
vice under T.A. 
Rule 33 for a con-
tinuous period of 
not less than six 
months? 

For Class-Ill and IV 
posts filled through 
Employment Exchange. 

For posts filled 
otherwise than 
through UPSC on the 
basis of Competitive 
tests i.e. for posts 
filled through amm 
Employment Exchange. 

Upto 45 years 

Entire period 
of embodied 
service (inclu 
ding broken 
periods) in 
the Territori 
al Army,plus 
three years. 

2. For purposes of the above mentioned age concessions. 

i 	"a retrenched Central Government employee" means a 
person who was employed under the Government of India 
for a continuous period of not less than six months 
prior to this retrenchment and was discharged as a 
result of the recommendation of the Economy Unit or 
due to normal reduction in establishment; 

ii, "a whole-time Cadet Instructor in NCC" means a person 
who was recruited as a whole-time Instructor in N,C.C, 
on or after 1.1.63; 

iii. "Ex-GREF personnel" means a person who was emPloyed in 
that Force for at least a continuous period of not lets 
than six months and whowas releasedfrom that Force on 
completion of his tenure of service; 
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ANNEXtJRE-1 7 

SCHEDULE OF DELEGITION OF POWERS TO THE MANAGEMENT COMMITTEES 
FOR ICAR. INSTITUTES 

Si. 	Nature of Power 	 Extent of Power of the 
No, 	 Management Committee 

1 	 2 	 3 

it, ADMINISTRATIVE 

Appointment to the posts 	The cases of appointment which 
for which the Director is 	have to be referred to ICAR 
the appointing authority 	Headquarters may be approved 
like T-6,Security Officer 	by the Management Committee. 
etc. 

1 (i)Reiaxation of Age 

Consittution of DPC/ 
Selection Committee 

Relazation of ace u 

Fall as per guidelines issued 
by the Councilfrom time to 
time.Provision of D.G's nomi-
nee in such committeeã is 
disposed with.. 

3 	Follow up action on settle- The Management Committee will 
ment of audit objections. 	consider action taken in each 

meeting and give directions 
for settlement of audit 
objections. 

Appointment of Head of 
Division and rotation,. 

Relaxation in the cases of 
the Allotment of Residential 
accommodation at the Insti-
tute. 

6. To approve the proposals for 
consultancy services to be 
undertaken by the.staff 
members of the Institute. 

7, Recommendations of the QRT/ 
or any other Task Force/ 
Appraisal Team etc. rela-
ting to the Institute 

Full powere subject 	the 
observance of the guidelines 
issued by the Council from 
time to time. Only relaxation 
cases should be referred to the 
Council, through Management 
Committee. 

ull powers 

Full powers subject to guide-
lines issued by the ICAR. 

Acceptance by the Management 
Committee for implementation 
and follow up action.Cases 
where policy decision is 
required should be submitted 
to the ICAP. Headquarters by 
the Management Committee. 
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ANNEXURE - 18 

BI-IARTIYA KRISHI ANIJSANDHAN PARISAD 
(INDIAN COUNCIL OF AGRICULTURAL RESEARCH) 

KRISHI BHAiAN, NEW DELHI - 110001 

F.No.5(4)/87-CON 	 Dated the 28th July, 1988 

OFFICE ORDER 

On the recommendation of the Governing Body, Indian 
Council of Agricultural research, in its meeting held on 
9th March, 1988, the President, ICAR Society has approved 
the delegation of powers to the Management Committees of 
the ICAR Institutes to the extent as given in the Annexure, 
The same is forwarded herewith for guidance and necessary 
action, 

Sd/- C.R.Mohapatra 
Deputy Secretary (AS) 

DISTRIBUTION : 

1. All Directbrs/Project Diredtors of ICAR Research Institutes. 

2. All Officers/Sections, ICAR, 

3. Spare copies (50). 

4, Guard Fi1e 

. ... 

Memo No. RC(E) 13/82 
	

Dated Shillong,the 29.9.1988 
Copy forwarded to : 

1. 	The Joint Directors, Manipur/Sikkim/Arunachal Pradesh/ 
Nagaland/Mizoram/Tripura. 

The Scientist In-charge, ICAR Research Complex for NEH 
Region. 

AdmInistrative Officer/Asstt. Administrative Officer 
(Admn4/Asstt. Administrative Officer(S). 

4. 	Accounts Officer. 

5. 	P.A. To Director. 

Sd/- B.I.Chowdhury 
Asstt. Administrative Officer (Admn.) 

4 



- II 	 tioi 	
3o//f 4i 

/ \ 
(Irfore th. tton'hle flecr.ter)', I.C.A.R, 

Kriahi flhvn, flw t, lhi. 

• C throiç,h th. Diretor I.C..R. fle.c.'.iroh Cornp1i.x for 
tPH Pegion Plerepeni.) 

In the rnøttrz P 
S 

tpe1 egnlnat otm.elletion f offer of appoint-

ment iftr the eppóllant had joined the cervices 

of the I.C.F.R. flipervh Corplex for MIH Region. 

?iri'peni and had vorked. for more then a month. 

And 

• 	 1r th ttttX of 

• - 	 tot conc!onlnq the overag. within the parmi.aibl./ 

Reesonebie unit not withetendlng nppolnth,nt if- 
• 

	

	
ter full knowledge of the age of the ,ipr,rllnnt 

and proviiion for sueb eononetion of overage and 

for relexetion of ru1i if at all necessary. 

And 

In the matter of 

Orders 
cnnver 1vid,fln.C(r)2/94 dt. 74.12.94 

from the Director. T.C.P.. Pesearch Complex for 

• 	 N.J.U. Reolon. PnrRpani....Pnnrxthr1-10 

.• 

 

And 

In th 

8mti Mitw (ow4311j. Jr. C1rrk ( t;ow out of nirvie.) 

of I.C.i.R. Pea'aroh Ccxnplex for ?'.F:.t!. fleqinn. 

Poraipani.. .. .... .1pne1 I ent. 

Poet flrrneatful)y au-mit!1. 

1. 	 That the hun'hIe appellant, wo to a aitiren of 

India, wtvoL, nppointecl •s Jr. Clerk in the aolp of Re. 950-

20_1l5Q_tcn-25_lSoO/_D.P. rnothpr •lloiwncee as ais.ib1e 

from time to tirre in the TCIifl Reenreh Complex for 111UI Region* 

flarapini vidp mcmorinurr r. rc(n)10/94 dt. 71.11.94 (copy 

nncxturc'-1) 

. 	
Contl.7/.... 
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2. 	That the humble eppr1hnt in rei,pon.e to the offer 
of appoinby, Vidi Annixtur. ,- I thid joined the eerviuu,s of 
I.C.A.R. Research Complex for N.T.H. Region, flir,mnj in the 
forenoon of 21et PIovember, 1994. (oopy of the joining rpoirt 
is encloeed ee Annextur - 2) 

That t 	eppellent was reVistpred with ]oeel Z mplO.. 
yment !xohe,nqij, Ohillong. The T.C.1,p. Offj,, Plerapeni, 
3 hil long was in need of eervloe ofeocn. Junior olerlks and 
e000rdingiy the Office of the Lr.ctor, I.C.a..p. Re,eersh Coe).. 
plex for HFII Region, fleropeni pleicecl e requisition to the 
local Fznploym,nt Pxchenge, 8hil1nq in the month of January, 
1990 for eponnoring the neee of  plIgIble oanc!iclatpe for re-
oruitznent to the poet of Junior C1er a. nfor.nejd. 

That the nrne of the epppllet was oponeored. by the 
local DrPloyffwnt ftchange #  BhilIona in rcpon.e to the requl-. 
aition from the I.c.p.p, in thp month of January, 1990 •, afo 
r.eeid. 

That howev,r the epp.11jnt wee called for Interview  
inth, year .  1992 vide letter,  o. PC(E)32/6l/i.ii dt. 1.12.1992 

to appear in a vritt,n teat held on 29.12.92. The  
humble appellant eecortiinç,iy appeared in the written teit On 
29.12.92 th.rvoft.sr  the humble epp.11nt was cnlled for typing 
apOEd teat for thc po8t..ofJi0 Clpr on 5.5.93 vice letter No. 
RC(.)/01 vol o

xx dt. 12.4.93. The htribl, appellant appI.r,d in 
the typing teat on 545.93 The eppelizmt wee then celled for 
oral r intervi, ind &le..cem. 	 Ther.aft.r the 
At1 jnietrntjvp Officer. X.c.A.n. P.'nh Coqy,lrx for 

Pegio, l'erepnnl. Chillong aeked the humble appellant to fi]l'p 

-Ver'" dAtIonroil forra for rweruft,ent to the port of Jr. C1,xjç 

dated 1.7.94. The hii,1,, appellant 
accordingly in compliance with the e'iti orrr (lete('1.794 vido 
ibid eutqnitted the erftont#-n roll fox 	duly filled tip (sopy 
of etnployri'nt 	vhnq.' card, lattpr dated 4.12.94, dtd 12.4.93 
and 1.7.94 or enclonM e' 7nnc'rure 3, 4. 5 anti 6 reap..tiv.1y). 

h. 
k"A 
	

COn td.3/.. .i 



That after observation of oil t1leete formall t4es and 
r.quiren,nt and verification thereof the Dirretore I.C.A.R. 

eaemrsh Coeçlex for $.Y.P. .1oti. PerftVant Offorad th. 

huubIe epp.liint the post of JunIor Cleric in the X.C.AJP. 

*.se.rh Ccxiiplex for fl.E.H. Region, Nerapant. wide 1nn.,tut..l 
ibid. 

Thet eft ate ted Ibid the huble epp.Ilrnnt r*ported 

for her duties on 21.11.94 and thireefter attended every 

of office deya in the office end ditiohergrd her &tiee to the 
bøat of her ability and to the eotisfeatlon of her ruperior. 

81 	 That the htxnhle appellant proe.ded on lsev• on 

medicol ground for seven de. (roe 30.12994 mid rport.'d beck 

to duty on 6.1.95 after obtaining neceaary tre31.Al aertifisate 

of fithean from the ottening phyatcian (a eopy of the pedjti 

certificate dated 6.1.95 frcsi the attending phy.ioDn is 

enclosed as Mnexure-7). 

90 	 That by thot time ther, was 

th.'t the IÔ.i.R. wI contiinpiitLng to 

aerviceaof thi' eiPllntoo1.cel 

appellant aoiight the protectIon :f  the 

Administrative Tribune I #  Ouwahati.pi ci 

liveilabip, 

aflont strong rumour 

dinpense with the 

nAviee the burble 

Hon'ble Central 

be irrsOiately 

100 	That the petetion sir, up before the t1on'bl 

Centrol Administrative Tri1unel on 5.1.95 nnd thereeftr on 

17.1.95nn(1the )Ion'ble Tzitnat by ita oril.r dated 1701.95 

allowed t.he.appliaant (appellant) to withdraw the some with 
liberty to approach the 	pirth'r-nta1 hith.r aitthority igain.t 

the order of torrinntion. Liherty wn a10 Qrantrd to the 

appc11ant to fI1Q a fr,nh appli.rition in thin ?ri)-unal for 
•hnllanging the orr of terrination. Tha Trihimal also 
dirtd the npiiaant. (appellant) to rcaeivà a copy of the 

ordor of termination (eop of the ortcr of tb.', Tribunal dnt*d 

5.1.95 and 17.1.95. nr.v enelowed as Ptnnexure 8 and 9 reipec-

tively).. 

Contd4/.... 

Si. 
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That the epp'llent had nince received a copy of 
the order henrinq flo.C(P)32j'p4 dated 24.12.94 although she 
was atten6ing the offictp and signing attendance rvcjrt.r 
without any hintlrstnc, till 2.12.94. l'y this order d.t,d 
24.12094 the rnenornndn fl r .PC(R) 10/94 iat..d 21,11,94 
Annpxur-4 offering the app11ent fippointment in I.C.A.V. 
•Pese,r,h Cornple,, Rrnnj had been oitnc.j1.,d in view of her 
ovarac on the dnte  4ng per the original do 	t?'prOOuO1 by 
her (a copy of the said order datd 24.12.94 is noloa,d as 

That two aspect., were high 11tjhtd in the said 
otder dated 24 . 12 . 9 4Pnn*xure- 10 	(i) Th,',t thi, is  an 
Order aeneelling the offer of epi ,ointent viO. Ann,xur....l in 
terma of the terwri and conditions mid down in the said 
offer and 

(ii) 	That was )edeua, of over eae of the 
applicant on the date.. 

That the off.r of ppo1nt.nt v1. 
deted2I.l1, 	lnnexurs..1 has only one provision of ••nae1ltio 
of the, offer of cppointz-pnt vid, ibid end no other and that is 

Cleuce 17 which reeds as. wd.r,- 

17 9  In case the post Is eea.ptable to eh/Ariti A mite  Coe'iani.on terrs and condition v'entioncd atove he/she •hôuld 
intlnatehjs/h,r aecpten., to the Director irvedistely and report for dut' to the ?dminjetretj,, Officer, I.C.7.P, 
Research CoctvIex for N .W.Riglon, 19arapani after obtaining 
the .dical. fitness aertiffeat,, fros'i a 'edia1 officer not telow the renk of Civil 	Or/,,átt. 5ury,on-2 of any Coyt. 
HOlpit1 within 30(thirty) düyo from the date i.v, of the offer failing which the offer will eutonetically stand •nnoelled. 

Thnt your htutbleeppi1lent had v)ittrnd her 
accaptnc., reported for dut ~ies on 21.11.94 vie# joining 
report Jnnexure-2, wa 	igtdduttes and 611 0mled to .gn 
the attendance re-later to aicpify her presence one that she 
did tipto 29.12.94 till she proc.ece on l.rvc from 30.12.94 
to 5.109,5 reotrainv'dto aicin the attendr nce reQinter On 
6.1.95 Pn6 therrc,ftr-. 

And thrt in Vi'v of her olrci'y in service Clause 17 
no - nt'lic,t 4 rn iñ' t)er. I -inr, no other prn'visinn to 

ano"l thr offer of errolntrr,rt, crncellntir.n of offer of 

Ccntd.3/.... 
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erpointrr'nt Ann,xur,-1 by the 	ngsd order Mnexu:r...10 
in terms of the, terire and condition, of U e offer of 
appointment #  was void eb-initlo and had no •ffe.t en( 4  the 
humble appellant in feat and law continues to be in service. 

150 	That them canes lintion kite OUR to her ov.rge or the 
dpt.e wan nvvcr eonv.y.d to her bsfoz-e the order of cancellatio n  
wee issued. Had she been civen an opportunity to •zplajn she  
would certainly have eetipii.d the euthority on the basis of 
the doaun*nta already rubr.ittcd by her to the ?dministrati,. 
Offjc.r-, X.C.A.R. RerJeereh Corplex, D Arnpanl that the iwptjt.tjon 
of overage on the dot, was not correct and she wna well witt)(,,t-
the age lint prescribed. 

16. 

 

That ett.ntjrn of 'our honour in Invit4 to 
peraqreph 6 of the offer of eppointrent which reeds as under,.. 

6. Hie/h.z-  eppointnrnt PDY ic tenrinated _______ 
rSoPJIcLr,jIQp by one ,ronth's notic, on •ih.r aid# under 
kule 5 of the Centtl Civil aervic, (Ten-porary flervic.) pul os  ( 	 1965 #  as applicable 	 to the .np1oypes of the 

the probation, however, the eprointrent Council. During  
authority may teririnete the service of the arpointee without 
prior notice end without the peywent of salary in lieu thereof. 

170 	That under peregreph 6 two oetqorics of trrineti-on 
wan laid down. me by way of riçjht conferrod upon either of the 
pertieg and with one month's notice, which could !e celled the 
'Termination Simpliolter' and the •az'c could be without 

assigning any reasons. The other Is the trminatton during the 

period of Probation, The abae,ne.p of the doras without eusigning 
any rn.on* in the latter is significant. It therefore, posthletøi 
thtt in the ease of tormjnntjcn without notice and pay in lieu 

thereof during the period of Vrmbatioti, the riployr. cno,rn. ,  
ohould be entitled to 5herw anue an otherwis, it would be  
imnpoisible to Jnriv the reenon,i before terrinetion and would he 

inconoruos to hnrronjnun reading of the oleur, and highly 

arbitraty, violnti,p of the principle of natural jutta., end 
deprivation of the protection afforded under pert IX! of the 
Crnjtut1r 'f Tn'21a Znr1  the ord'r '-' c - nret1tion apart 
fr-or, itzj millity ci'm to rensonq nlre - dv 	 in pnreqrnph 14 
Ibid i nlio illeial onc tiltr-t'1r's due to the po9iti;c,n 
at'tcc-' in tlw,  por-rh. 
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10. 	 That the elloqetirn thntthr app.l1nt wpm ôv.reged 

on the aruaiej 1ett' in not correct tither As  oou]d t •.-n 
fzun the followinq fnate #  known to the l000l I.C.A.fl. aut1H4rity 1  
es all the partl ulre were alxcey abviittpd to the 	 1 
J'Arini.trntjvo 0f1cer. X.C.A.p. Pirsearch Ccnrplex. PIeriipanj. 

(1) 	 That the r 	llntbe1rnqinq to we&er eeatlon being 
$ wocien and cotning fron an rcona"ica)ly di'tre,sed fernily 

not-with-standing her sosiel itathe #  had her graduation in the 
year 1984 at the cgq' of 20. She was in frantic aserch of • job 

to maintain h,r,1f and her parimt.e and others and could eeeur 

an appointhi.nt as Typi.t clerk under Govt. of 1ndi., fletional 

t4e1,,rj, rr"djcetjr,n Proçreree, Will poated vine letter No.?&n.2J 

06/21/1504 detid 10.11.86 at8hillong (a copy of thipi letter 

• dated 10.11.86 is ,nolo!ed C. Ann.'xure-ll). 

That thi' arp.11ant wa ugraded to tho poet of 

Or. Typiet in tb.- caid Pptt. wide flo.PP,'14/89/138 dated 

31.1.1909 (Mnexure12). 

That however the •ervicea of the appellant wee 

terrdnoted with effect from 30.6.1909 due to aeeietion of thø 

proçrerire. The ord.r of barminetion of her er'ice undrr the 

Netionel t11arie Erediantion Programs In enclosed oc 

Ann exu re-i 3. 

Exporirnce aertiflosto wpo ieucd on 12.6.89 by the 

Co-ortinetcr. Govt. of IndI,, 1  1*.P1.P.P. hiqhy epprvciiting 

the performenc of thr appellant (Annexure-14). 

The Govt. of India. Int1onni MaIr-rite Lredicntion 

Proçrnrin. also i'gu-d Diseharr, Certificate vid.' Arnext , ro-15 
treating the appellant an rq1t TyMh r dGnvt., rlvlyfQ. The 

"VIachpre Cprtificate In reent for the purpoas of obtaining 

relaxetionof upoer aqe limit for inuctInq in (vt. or O,mt 

Govt. service. 

That ti-c appellent thereefter w'e on-olnt'd an • 

Typiet awn oliitk un?'or controat eytiin with .''(eet from 

October, 19C9 In the of1ce of the Project 1Diretor, 1letional 

Recearoh Centre for P&ithun under the I.C.).Ro et fihillong and 
9h4' worked there till 9th !ehrery. 1 0 0. P certificate issued 

In r'apect of 1r torinq on aTyplit ctw cl erk by the Project 

Dir'otor, t•fl.Ce for ilithun IC 	lO'e(5 "e Pnnjr 1(. Os it 

rnentior'rd here tht her contrr'ot riervire o -'r' to in end fnr 

shifting of the nforennid Pt.P.C. for I ,Wiun. to n very rerOte 

locc'lity of fle lend. 

I 
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(vii) 	The appallent became UflI'ployevj once aqain anti look! nq for sone other eiçnmrnt and  was appointed a 
time Ift 0crPtJonint CIMP Typjt in the office of the Tn,,titu 	of Znglnr 

and ah joinr'd thre4n May. 1990 end a copy 
of the wodcfnq cOrti o .atp from the rnetjt.t 	tnciinn,, r in eflolon,,d ci Aflflexure..17. 

19. 	That at thnt et.'q, the X.C.A. 	R.reoh Complex for N.!.H. Region, !3ernpanj 
&PP robchvdthe trbytn.nt Pxchnng, 

Shtllong in early 1990 for aponeoring the name 
of a few suitable eandidatea for recru1txret in the offjc,(5) of I.C.t.p. and eocording1yt e'ipellnnt cwne into OonajdoraUon for a poat of Uunjoz Cleric as here! n-befor, Itatei. 

20. 	That Ps 3trtpd in the proccding paragrnph the roquIsItIon for cmnd1dntpg for the pc'ot of Jnnft,r Clerk weri pine.c with the Fr)Joy,tw.nt rxcbsn000 8 hillong in Januery, 1990. 
On lit Jnnuary, l90, the ftPPellant was 25 yearn 

10 nnths 5 dàys in age. NOw eccordingZ to 
I.C.Ap. Mttnjtrtive Manuil 1.6. 

r.lexat14,11 of overi' 	for a retr,1,ohed Ovto fletvint of the 
Central Oovprflzry'nt in available as 

Undcr,... 

Crucial date for the purpOiie of 
calculet1nq the eqs 11wjt,.. 

The crucial dat, for the purpons of Ccic111tjnq the age of cendjdntpa in relpeot of (i) po.te ativertje,C by the Council for beinçi fiil 	by direct tecrujtnt by lntervfr. w and poato filI.ti by direct rtcruit,r.cnt thrtuqh the Rznploynt rxohane will be the let Jenur'ry of the celendvr year in which the oloejnq dot* preccrfl- 	in the bdvprti.,,nt for, a particular poet falle or the let January of the scientist year in which the  requisition is sent to the XrTlployme.nt I.Xchg. aa the 013e,jj ey 

ICN letter T0.4(34)/73 Reorg(,y) 
6L 6.9.75 •  

c ;7 teqory 	 posts 	 xpr 	— pereone to 	which the age conce 	 age ennoena Ion whom age con 	neicn in er- iaa1bJr Osacion in 
ILCMIJI 

	

 fletrcrich for Pont filled ethcrwj.e 	peri 	of pre- ad Centrnl 	through 	 on the 	 v&oun aervio Oovt.eploy..a tneie rf corpetitj 	tCd'f 	 uncer Oovt. of i.e. fiIjd thr'ounh 	 1nia plue three !uTployr..nt rxchnngr 	 yrare. 

VA 
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For purpee ofth. 

unit or due to normal reduotjcn in eo"bljBhm&nt4.ft  

of not lena then elx months prior to hi. rtren )m 

We,* employed under the Covt. of India for a cóntinuous period 
dieehnrgpd as a revult of the 	 r  xeccrm,fldnt3on of the 

01) 
e retrenchj ontrnj Covt.

cmpIy, m.nn, e p.'r,,on who 

.nt 'and w 

foil 
The h.unbl, appellant was in the servic, of the Natlona]. )alaj Er icat10 PrTVrmTTr@ undar the 00t of India for a period of more thnn e13 rronth, uptc 2 y•arm 7 month. 7 

day, 
end togeth,r 3(thr, yceri) relaxaUon 

80 stated ibid she 'ian •ntjtled to total relpjtjoñ for a prio1 of 5 years 7 months 
and her aandidt, and appointhWnt wnn w.,ll witIjn permissibi, 
age limit und,t inPtructlon of th. I.C.A.fl. quoted ibid and t -loø1 I.C.i.n. fle5cnrc, Cncr'plex for U.r.. flsion did not gtvw her the 

benefit of b,nefioi5j provision whjah is to xee.,iw, 
liberni lot 	"tntlon and thereby perpatrited gross ihjun 

/ 
21. 	 That the eppellen nuhjt that she never spPr.,sa,d her age and th'. acrrw Wns 

aler1y di"o1oj to the "loyment  
Exchange which Sponsored the oendidntur enl when he nulxrltted 
the vørjfjaetjon roll for rPcrujti,nt 	 before offer 
of appointr- nt was m&r, to her. 8he also subritt,,1 h'r original m)- it aart, oor e1eet in the oral Interview held for tb's 
purpose of selection. It is however, not alleged thnt there were diwreperj,, of what she hns .t.td and whet came out in course 
of eXaminntl-n of oriqinal eertjfjcee en thi.t would have 
attracted olmie, 13 read with elaus, 14 of the offer of appoint.. ment end she would h'i, been lia),p to be rvmnyV(i, That throe al.rn 	of the o'frr of nt'ointr"nt w'srs not inv):q,ii cleorly 
prove thpt there had been no auppri',,. ion of facts on her pert 
and her offer of flppO1ntw.nt usew' after due consi rntion of ,,ll 
records placed by her onr' the rv'fore cancel 

lnti'n of the offer of 
flppoifltjent, which nnrt from I - ring a nullity wn 
illegal, erFitrzry and unfair. 

22. 	That, that bri ng  ao trn(I the SppPtl,!nt hnd nlrency 
joined the I.C.,.p. In accorq 

with the t'-rmn and eonijtjon5 
speifjrd in tnne,<u.4 and with a hlcjhly 8atisfaco, -y past ae'rvjcc, In ot) - r Govt. trptt,. lncludjn I.C.A.p. in Its t7.n•c. 
for M1thn, such an unfair irreoulnr and 1 1 1cgnl Step by the 
inoal outhority wos bf?j-0r d the leant rr rehnn1on for an erploy. 

Con tc3.9/.. .. 

/ 
4 

2. 



drawn fr'ow weaker actirn of the nocirty. (being a 1n'y) that 
would debar her from jobs in any Govt. or Govt, tncvr-tp)tjng 
becaus, of th. efflux of time in h.'b,pen a rote himpn,. 
aonsjderotion frov the local authority war' expected but the 
•1VW WflS (enip" 

That there existe prviaic,n for relaxation upto 
1 year by the local 	ngv-rncnt cOrrfnjtta. but the relaxation 
prowltien was not extended to your htrbl, epp.11ent inspite of 

( 	
the fact that nbc had •lr.ey placed fac tn  concerning her age to the authority and was appointed with full knowledge of the some 
and have been working then in the X.C.A.P. Research Complex 
having left her part tirn* 	rointr'pnt in the In-i titute of 
Cnginecri, as rrenticned in pare 19(vii) even though in an 
earl i"r cae of flhrl Pam .1rtyo r,laxtion of rgr was extended. 

That undv'r F.n. 5A of the Cent ni P.P. and •fl.fl, 
relaxation of rules is a prerqrt1ve cf the concrrn.t1 Ilnistri,s 
to mitigate genuine euft.ring of an rrploy,. and R.C.A.n o  having 
application of the Central 1.P. & 3.P. uthti5-47njjndj,, hay, the 
authority and power enumerated in 7.7. SA of the Central T.fl. 1 
3.Re and thq la1 I.C.A.fl. authority intpnd of the arbitri.try, 
illegal and high-hansd action on their part to cancel the offer 
of 	rointrent, could have teferrr'd the cane to the X.C.A.n. HQ0 
for necenary favcmrebi, decision, in case they have found the 
apse outside the scope of their power but that was not done 
but inateed threw her out of ecrployint adopting a thbioue means. 

23. 	 That the cancei1ati.n of the o'fer of appointment vid. 
1'nnexur,-10 was given retrospectiv, effect without aepeelfying 
the date from 'which the cancellation should take •ff,at and 
clearly aho -,ts that  the local euthority did not eat in d)ood faith 
and dlii not place their mind. 

26. 	That with a view to cove.r their min'e"d th o  Loc1 
X.C.r.p. authority hnO not i'aid th* hnrnhla rrpfollftnt the tnom 
they reuune'retion el uo from the c'!ate th" hiinbie e;'pellent joined 
the ne rvice of the I.C.A.R. as Junior Clcr)( on Prxi from 21.11.94 
till 29.12.94 no lnnq an he att.n&.d and e7!owe4 tt siçn the 
attendnnar' reçji9ter md thrt acti-n of &'privinq one from his pay 
and aflo'wnces for the period onp workei to the best of ones 
ability and sincerity was ral'fied and bad in law. 

~N51 	

Jj 
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27. 	That the 	nid cenuelintion orcer vidc !nnexüre-10 is 

thereforr lieble to be quehc6 as thr nne wea issued wIthout 

relevenoe to the terr;m iind conditi-ne in the offer of eppointinpntl 
	

LI 

vide 7nn.xure4, 

20. 	That the terr'inetion clnu-e provir -  in pore 6 though 
not invok.od and connot - o invoked also a te  th', prnce'iire required 

to be followed in ruch 'm event had not been followed and had 

the proper proceAre 'tith show cause would have been eOopted, 
the humble eppellent had an pieced herein before, sufficient 
meterlale to convipfcce the euthority that she was not o'vereged 

as alleged. 

29, 	Thot the pruviejon for removal from nervice in terms 

of clauses 13 and 14 could not and did n.t eri,ee that the 

humble eppellant did not furnish any felne dicicretion or 
infonetion and in pertic'ler in rv1eti7n to her eg, which warn 
mede the ground for cenc.11atinn of offar of sppointmf'nt. 

M. 	That the provision in the ti1.gatir'n of power to 
relnx the ov'rç'uptó i(one)ye.r by the Local ienge'nwnt 

Crrittep wnz aleo not extonded to the humble cppllont, elthc'ugh 

in the cirotInIstencea It was a highly deserving case for ouch 

invocation in view of the fact that in sinIlnr other •cnges as 
in the case of flhri Rem ?irti the provision was invoked. 

31-o 	mat- the hwntl, appeflant coing from wec)cer section 
of the ercirty (beinçj a lady) • having rerderi'd servic, with 

dina.rity iuid devotion In the pest in various other (ovt, end 

non-Govt. orgenientioni an I.o in the X.C.?.flo de,erv.d b.tter 
tr.atxr'ent and even otherwise deserv.-d invocation of provisions of 
F.R. SA of the Central F.R. V. S.P. end ei•ri'iinr other provisions 
once she hd been inducted. in service no bow,rver tie wes retained 
inetnd of being thrown out of ployrrent as by the time she 
wt'i 	be 	letelynveraced end lone her eligibility for any 
Oovt. or 5rri-qovt, nervie. 

32. 	That itwpn nt'5o1utely wrcnç PnO illecin) on th' pert 

of the local I.C.1.fl. Complex not to dirburie her pay and 

allowtrices for the peric'd frrn 21.11.94 to 29.12.94 nd thereafter 

inepitrof her continuovsly attant4 in7 to her cutie with f\il 
1nowlrdge of local X.Cn.R. /'rtiinistr3tion. 

Contd.11/.... 

1 v;?4  



330, 	 In t)'ø cirestmncee ,ttrd above it t, hwnbly 

prayed that your honour,  vould graciou.ly be pleased to quash 

the incunci.d Order 	 dated 2412.94 Annur-10 

pnd •llow-e to r,euns !uti.s irt*dietely and durinq the 

p end nciy of such con.! d e rstJ.cn and o tPe r as 

an Injo riM reajMES  

1. 	 That the pay and allowances, for the month of 

November, 1994 from 21.11.1994 tod teorrib.r, 1994. upto 29.12.94 

both days inclusive be dizbursed forthwithi and 

2* 	 not to fill up the vacancy caused our tocenc.11stion 

of the offer of eppointhent to 'your htble eppallent so that no 

vested intereat in created to •tnd in the way of dispensing 

prop.r Justice. 

And for thie act of kindness the hwnbls appellant 

as in duty bound shall ever prey. 

Dated Chillong, 

the:  

f,) 

(Nnita Covi) 

Hwib1. Jpp.11ent 
C/o Snti )isye fleni l.b, 

ebl Kutir, 
Jackson Trace Road. 

Leban, f3hillonci793 0040 
(Meghalayc) 

The J%dvence copy forvarded to 

\.--The ecretery. 
Indian Council of Agricultural flea.areh e  
krishi ahewen. 
New !)elhi - 110 001 

for itrr'ediata ord"r 	i the int.rint prayer 	above. 

Dited Shillrng, 
	 (Niitn Coewrmi) 

the 
	 1twrble 'çp.l)ant 

1) 	 11~ 

N. 


